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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AHMEDABAD BENCH 

O.A./1No. uL L( 198' 

ack 	 Applicant(s) 

CkI€1- 

Versus 

I 	p 	 Respondent(s) 



OA/434/86 
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-u i3L J. .2.. •J.. 11 	JULIC± L 

7-1-1987 

Aelica - ion not adm 	ditte as the appeal has not 

ben yet decid.d and there is time for it to be 

so decided within the eariod, of ix months as 

recijjr-ed urid :r the Adariinistra ivc Tribune ls Act 

for this Tribunal to tehe u the ajjlicaticn. 

Accordinqly the a)eLict :.thn it ittr to 

approach the Tribunal at the ae)rOorlate ;tecie. 
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